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Shrl Y. B. Cbavan: As I have men-
tioned in one of the replies, the diffl-

,~t.!Jties of the procedures for finding 
out the facts about heirs and proving 
-them have now been solved by sim-
plification of the procedures. Even 
the certificate of the Sarpanch of the 
village or the people w,ho are nearby 
will be acceptable as final proof. 
I think this would possibly expedite 
,decisions in these matters. 

Diwakar Committee RePOrt 

+ 
(Sbri Surendra Pal Slna'b: 

Bbrl Yashpal Singh: 
Sbri R. S. Pandey: 
Shri Uikey: 
Sbri Sidheahwar Prasad: 

~GZO'l Shri Ramachandra Ulak.: 
Shri Dbuleshwar Meena: 
Sbri Radbelal Vyas: 
Shri P. R. Cbakravertl: 
Shri K. N. Tiwari: 
Shrl . U. M. Trivedi: 

Will the Minister of IDformatlon 
-and Broadcasting 'be pleased to refer 
to the reply given to Starred QUestion 
No. 272 on the 30th November, 1964 
regarding Diwakar CO'1Yl'ti1ittee Report 
on the conditions of small newspap-
ers and state: 

(a) whether the said Report bas 
since been submitted to Government; 
and . 

(b) if so, its broad recommendations 
and Government's reaction thereto'? 

The DepUty 'Minister in the Minis-
-try or information altd Broadcasttnr 
(Sbr) C. R. Pattabhl Raman): (a) No 
Sir. 

(b) Does not arise. 
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Shrl C. R. Pattabbl Raman: There 
was a period of aix months; they 
could not finish their work. So, the 
time has beeft extended. The work 
is 80 immense. 

Mr. Speaker: Whether a date can 
be given now_that Is what the wanta. 

Shri C. R. Pattabhi RaInlUl: We are 
expecting it lOon. 
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8hrl C. R. Pattablll Raman: The 

extension is up to 11th August, 1". 
Even then, they feel that they want 
more time. Apart from fuat . . . 

Mr. SPeaker: Has Gny interim deci-
sion been taken or not? 

Shrl C. B. Pattabbal Raman: No, 
Sir. 
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\. ·SbPI P. R. Chakravertt: May I 
. know whether the Government· has 
Teceived a representation from this 
Committee, complaining against the 
latest deeision of U\e Government to 
redu~ the limit on the permissible 
extent of advertisenlent? 

Shri C. R. Pattabhl Raman: It might 
have been two or three days ;.,go. But 
'We' are not aware of this. 
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Shri Jalpal SIOCh: May I know whe-
ther these advertisements are given 
on the basis of the circulation of the 
paper or whether some other criterion 
is ado.pted? 

The Deputy MlDISter In the MInIstr7 
of Information and BroadcastiD, (Shri 
C. R. Pattabhl Raman): CiTculation 
is also kept in mind. But I may in-
form the House that in the current 
year, April, 1964 to February, 1981, 
882 Indian language papers have been 
used for display advertisements as 
against 291 in 1954-65. The propor-
tion has increased. We are takin, 
many other thing' also into conside-
ration . 

Mr. Speaker: Shri Vidya Charan 
Shukla. 




